
Death of infants: NHRC seeks proof of compensation from 
J&K govt 
https://timesofindia.indiatimes.com/india/death-of-infants-nhrc-seeks-proof-of-
compensation-from-jk-govt/articleshow/84806055.cms 
The National Human Rights Commission (NHRC) has directed the Jammu and Kashmir 
government to submit proof of payment of compensation to families of children who had 
died in Jammu’s Ramnagar area in 2020 after consuming spurious cough syrup 
supplied by a Baddi-based company. In a statement issued on Tuesday, social activist 
Sukesh C Khajuria — who had lodged a complaint with NHRC in this regard — said that 
NHRC directed the J&K chief secretary to submit proof of payment of monetary 
compensation of Rs 3 lakh to the kin of each deceased infant/child within four weeks, or 
be prepared for personal appearance before the commission. Twelve children had died 
in Ramnagar, Udhampur, in November 2020 after consuming spurious cough syrup sold 
by the Baddibased company. NHRC passed orders for compensation in January this 
year. “NHRC clarified that the said monetary compensation shall remain subject to the 
outcome of a petition pending before the Supreme Court of India,” Khajuria stated. 
NHRC also directed the UT administration that a complete report should be sent latest 
by August 26, 2021, to the commission. 
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NHRC bats for ''right to water'' for citizens 
https://www.outlookindia.com/newsscroll/nhrc-bats-for-right-to-water-for-
citizens/2129427 
The National Human Rights Commission (NHRC) on Tuesday stressed on the need for 
''Right to Water'', akin to ''Right to Food'', and said legislation on groundwater usage is 
required. 
The suggestions were made during an online meeting on the subject hosted by the 
rights panel. 
 
"Water is an important component of life. It is an obligation on the part of local bodies to 
supply potable water. 
 
"However, conservation, preservation and distribution of water remain a vexed issue not 
only internationally but also regionally and locally," NHRC chairperson Justice (retd) 
Arun Kumar Mishra was quoted as saying in a statement. 
 
He said contamination of ground and surface water continued to be a "serious problem" 
despite several efforts being made involving huge expenditure. 
 
Mishra added that the commission looked forward to the Jal Jeevan Mission, 2024, 
which seeks to provide potable tap water in every village household. 
 
During the meeting, several recommendations were made, including having ''Right to 
Water'' for citizens in the lines of ''Right to Food'', officials said. 
 
"Besides recognising the need for ''Right to Water'', legislation is also required on 
groundwater use. ''Right to Water'' with reference to groundwater and surface water 
usage should be clearly defined, the revival of traditional water bodies be promoted," 
the rights panel recommended in the meeting. 
 
Other recommendations included promoting crop rotation, growing crops that consume 
less water, using micro-irrigation technologies and discouraging the use of potable 
water for irrigation purposes. 
 
Besides, chemical contamination, microbiological contamination also needs to be 
looked into. Attention also needs to be paid towards the preservation of dying 
watershed services like springs, which have been a perennial source of water supply to 
rivers and not just the rain and glacier melted water, the statement said. 
 
The role of women in water usage and its management should also be encouraged, the 
NHRC recommended. 
 
The rights panel member Rajiv Jain said crop rotation needs to be promoted to 
discourage excessive use of groundwater resources for irrigation purposes and 
codification of the right to potable water on the lines of  Right to Food, needs to be 
ensured. 
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Co-chairing the meeting, NHRC member Justice (retd) M M Kumar said in view of the 
scarcity of drinking water, its judicious use and de-contamination needs to be promoted. 
 
He spoke about several court judgments and Article 21 of the Constitution to extend 
''Right to Water'' within the ambit of Right to Life. 
 
Earlier, NHRC Secretary General Bimbadhar Pradhan, said "big-bang water reforms" 
are required to achieve sustainable development goals. He underlined several issues 
including over-exploitation, inequitable distribution and riparian issues related to water. 
 
Bharat Lal, Additional Secretary, Ministry of Jal Shakti gave an insight into the efforts of 
the Union government towards ensuring potable tap water for every household by 2024. 
 
He also said that the focus of the government is not just on addressing the issue of 
chemical contamination of water bodies, including underground and on the surface, but 
also on "geogenic contamination". PTI TRS KND NSD NSD 
  

OUTLOOK, Online, 28.7.2021
Page No. 0, Size:(0)cms X (0)cms.



Bengal minister, MLA file petition in HC to become party to 
post-poll violence case 
https://www.outlookindia.com/newsscroll/bengal-minister-mla-file-petition-in-hc-to-
become-party-to-postpoll-violence-case/2129388 
West Bengal minister Jyotipriya Mallick on Tuesday said that he and Trinamool 
Congress MLA Partha Bhowmick have filed applications before the Calcutta High Court 
seeking to be parties to the matter on alleged post-poll violence in the state, as names 
resembling theirs featured in a list of "notorious criminals" in a report of an NHRC 
enquiry committee probing the allegations. The National Human Rights Commission 
(NHRC) enquiry committee, formed by its chairperson on the direction by the Calcutta 
High Court, has in its final report on alleged post-poll violence in West Bengal submitted 
before a five-judge bench hearing PILs made scathing remarks on law and order in the 
state. "I and Partha Ghosh have filed applications before the high court seeking to be 
respondents in the PILs," Mallick, the state forest minister, said. Claiming that there is 
no criminal case registered against him in the entire state, the minister said that the 
names of Jyotipriyo Mallick and Partha Bhowmick appeared in a list of "notorious 
criminals" submitted by the committee in an annexure to the main report. Mallick said 
that he and Naihati MLA Bhowmick would seek to know whether the names in the list 
are meant to be theirs and if so, they would urge the court that these be expunged from 
it. Mallick had earlier said that steps would be taken in accordance with the law and, if 
needed, a defamation suit would be filed. An annexure of the report has a district-wise 
"list of notorious criminals". The lists have names resembling several ruling Trinamool 
Congress leaders, including the forest minister, Bhowmick, Canning Purba MLA Saukat 
Molla, former Dinhata MLA Udayan Guha and Chief Minister Mamata Banerjee''s 
election agent in Nandigram constituency Sheikh Sufiyan. A clutch of PILs filed before 
the high court alleged that people were subjected to assault, made to flee homes, and 
their property was destroyed during post-poll violence in the state. The five-judge bench 
presided over by Acting Chief Justice Rajesh Bindal had on June 18 directed the NHRC 
chairperson to constitute a committee to examine all cases with regard to alleged 
human rights violations during post-poll violence in West Bengal. 
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मतदान के बाद Ǒहसंा पर NHRC कȧ ǐरपोट[ के ͨखलाफ बंगाल सरकार ने 

हाईकोट[ मɅ दायर ͩकया हलफनामा 
https://hindi.news18.com/news/nation/bengal-government-submitted-affidavit-in-
calcutta-high-court-against-nhrc-report-on-post-poll-violence-3671728.html 

पिæचम बंगाल सरकार ने कलकƣा उÍच Ûयायालय (Calcutta High Court) के आदेश के बाद 
राçĚȣय मानवाͬधकार (National  Human Rights Commission) कȧ उस ǐरपोट[ के ͨखलाफ 
हलफनामा दायर कर Ǒदया है, िजसमɅ कहा गया था ͩक ͪवधानसभा चुनाव के बाद हुई Ǒहसंा 
(Post-Poll Violence) के ͧलए राÏय सरकार पूरȣ तरह से िजàमेदार है. राÏय सरकार ने आरोप 
लगाया ͩक लोकतांǒğक Ǿप से चुनी गई सरकार को बदनाम करने कȧ कोͧशश कȧ जा रहȣ है. 
Ĥदेश सरकार ने कहा ͩक 2 मई को ͪवधानसभा चनुाव के नतीजे आने के बाद, राÏय मɅ कहȣ भी 
ͩकसी भी तरह कȧ कोई Ǒहसंक घटना न हो इसके ͧलए सरकार ने सभी उपाय ͩकए थ.े 
P 

बंगाल सरकार ने हाईकोट[ मɅ 95 पेज का हलफनामा दायर ͩकया है. बंगाल के गहृ सͬचव बीपी 
गोपाͧलका ने कहा ͩक एनएचआरसी कȧ ǐरपोट[ सƣाǾढ़ सरकार के ͨखलाफ पूवा[Ēह से भरȣ हुई है 
और जानबूझकर राÏय सरकार को बदनाम करने वालȣ नकारा×मक ǐरपोट[ तैयार कȧ गई है. 
 
 

राÏय सरकार ने आरोप लगाया ͩक एनएचआरसी सͧमǓत बीजेपी के बीजेपी के साथ अÍछे संबंध 
और इसी वजह से सƣाधारȣ सरकार को बदनाम करने वालȣ गलत बनाई गई. सरकार ने जांच 
सͧमǓत मɅ भाजपा नेता आǓतफ राͧशद को पैनल मɅ शाͧमल करने पर सवाल उठाया. 
 

बता दɅ ͩक एनएचआरसी सͧमǓत ने ͪवधानसभा चनुाव के बाद हुई Ǒहसंा कȧ जांच करते हुए 12 
जुलाई को कोलकाता उÍच Ûयायालय मɅ 50 पेज कȧ ǐरपोट[ Ĥèतुत कȧ थी. इसमɅ कहा गया था 
ͩक 2 मई से 20 जून के बीच कम से कम 1934 ͧशकायतɅ दज[ कȧ गɃ िजसमɅ 29 ह×या के 
आरोप, 12 यौन उ×पीड़न और बला×कार से संबंͬ धत और लगभग 930 आगजनी और लूट कȧ कȧ 
ͧशकायतɅ शाͧमल थीं. ǐरपोट[ मɅ एनएचआरसी ने कानून åयवèथा पर भी गंभीर सवाल उठाए थ.े 
 

वहȣं एनएचआरसी ǐरपोट[ पर लगाए गए आरोपɉ स ेसरकार ने पूरȣ तरह से बेबुǓनयाद बताते हुए 
खाǐरज कर Ǒदया और इससे इनकार ͩकया ͩक चुनाव नतीजɉ के बाद हजारɉ नागǐरकɉ कȧ ह×या 
हुई या ͩफर लटू कȧ घटनाए हुɃ. सरकार ने एनएचआरसी के उस दावे को भी खाǐरज कर Ǒदया 
िजसमɅ कहा था ͩक Ǒहसंा के ͧशकार लोग पुͧ लस से डरते थ.े बंगाल सरकार ने दावा ͩकया ͩक 
जो भी जनǑहत याͬचकाएं दायर हुई थीं वे सभी राजनीǓत से Ĥेǐरत थीं. 
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